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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes
and Scheduled Tribes having been authorised by the Committee to
submit the Report on their behalf, present this Forty-fourth Report
(Eighth Lok Sabha) on action taken by Government on the recom-
mendations contained in the Thirty-fifth Report (Eighth Lok
Sabha) on the Ministry of Welfare—Socio-economic conditions of
Scheduled Castes and Scheduled Tribes in the Union Territory of
Lakshadweep.

2. The Report was considered and adopted by the Committee
on 25 January, 1989.

3. The Report has been divided into the following Chapters:—
1. Report I

II. Recommendations/observations which have been accepted
by Government. '

ITI. Recommendations/observations which the Committee do
not desire to pursue in view of Govermment's replies.

TV. Recommendations/observations in respect of which replies
of Government have not been accepted hy the Committee
and which require reiteration.

V. Recommendations/observations in respect of which final
replies of Government have not been received.

4. An analysis of the action taken by Government on the recom-
mendations contained in the 35th Report of the Committee is given
in the Annexure. It would be observed therefrom that out of 59
recommendations made in the Report 48 recommendations i.e.
81.3 percent have been accepted by Government; the Committee do
not desire to pursue 5 recommendations i.e. 85 percent of their
recommendations in view of Government’s replies; 2 recommenda-
‘tions i.e. 3.4 percent in respect of which replies of the Government
have not been accepted by the Committee, require reiteration and
in respect of 4 recommendations i.e. 6.8 per cent, final replies of Gov-
ernment have not been received.

New DeLHI; ARVIND NETAM
February 8, 1989 Chairman,
19 Magha, 1910 (Saka) Committee on the Welfare of

Scheduled Castes and
Scheduled Tribes.
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~ .. o " m! LIS
REPORT
This Report of the Committee deals with the action taken by
Government on ‘the recommendations contained in the Thirty-fifth
Report (Eighth Lok Sabha) on .the Ministry of . Welfare—Socio-
economic conditions of Scheduled Castes and Scheduled Tribes in
the Union Territary of Lalshadweep.

12 In para 140 of their Thirty-fifth Report, the Committee
observed that the tenure of the Advisory Committee at present was:
one year which was too short for the, Members of the Committee
to grasp even the difficulties faced by the Tribals in Lakshadweep.
Although in actual practice the same members wgre nominated on
the Committee for more than one year consecutively, the Com-
mittee was of the opinion that this might be put on regular footing
by suitably enhancing the tenure of the Committe=, if nothing
more, to at least two years. - st o food ;

1.3 In their reply dated 4 July, 1988, the Ministry of Home Affairs
have stated that the recommendation of the Committee has been
examined and have submitted that if the duration of the Com-
mittee “is kept one year, there will be scops for providing more
opportunity to fresh asplmnu to give’the Committee a fresh out-
look every year. i

14 The Committee are not utuﬂed with the reply of the Gov-
ernment, The Committee reiterdte their earlier recommendation
that the tenure of the Advisory Committee be enhanced to at least

two years. e e . e
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1.5 In para 424 of their Report the Committee had observed that
the budget provisions for the Lakshadweep for education were too
low as against the overall allocations in. the year 1887-88 i.e. nearly
seven percent and recommended that sufficient funds should be
allocated for the spread of education in the Islands.

1.6 In their reply dated 15 July, 1988 the Lakshadweep Adminis-
tration have stated that the sanctioned funds for 1987-88 was only
68 lakhs for 1988-89, it is Rs. 131 lakhs against the proposal for
Rs. 218.86 lakhs. i

L7 The Committee stress tlnt sufficient funds should be allo-
cated for the spread of education in the Islands.



CHAPTER II

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN
ACCEPTED BY THE GOVERNMENT

Recommendation (SL No. 1 Para No. 1.8)

The Committee have been informed that as announced by the
Prime Minister recently, the Union Government has in principle
accepted to have an elected Government in Lakshadweep and that
a decision on the structure of Pradesh Council and Island Council
is pending at the highest level. The Committee recommend that
the Home Ministry should pursue the matter vigorously and do
necessary planning in advance to ensure expeditious setting up of
an elected administrative set-up in the Union Territory of Laksha-
dweep.

Reply of Government

This Ministry pursued the matter vigorously with Ministry of
Law etc. and draft regulations for introducing Pradesh Council and
Island Councils have been concurred by that Minjstry. The regu-
lations have been given assent by the President on 28-6-1988 and
accordingly, Regulation has been promulgated under Article 240 of
the Constitution and published in the official Gazette of India dated
28-6-1988. |

" [Ministry of Home Affairs D.O. letter No. U. 16014/3/88—ANL
i dated 4-7-1988]

Recommendation (Sl. No. 2 Para No. 1.14)

The Committee have been informed that in Lakshadweep there
is no separate Directorate as such to deal with and coordinate the
matters relating to tribal welfare. The day-to-day administrative
coordination at present is done by the Collector-cum-Development
Commissioner. The Committee are not convinced by the argument
of the Union Territory Administration that there is no need for
separate Directorate. The Committee feel that since various islands
in the Union Territory are situated at a distance from each other
there should be some administrative set up that may effect coordi-
nation not only in day-to-day administrative matters but also in
policy matters pertaining to tribal welfare.

2
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Reply of Government

The matter has been examined in consultation with the Adminis-
trator, Lakshadween. The administrative macainery in the islands
is already geared for coordination both in day-to-day Administration
and in policy matters pertaining to tribal welfare. Since all resi-
dents of the Islands are Scheduled Tribes, coordination of ail policies
and their implementation which is done at Administrator's level and
assisted by Administrator’s Advisory Council, pertains to policy co-
ordination for tribal welfare. All members excep! one in the AAC
are Scheduled Tribes. To make the coordination more purposeful

and coninuous, the frequency of meetings of the AAC are proposed
to be increased.

[Ministry of Home Affairs D.O. letter No. U. 16014/3/88-
ANL dated 47 1988])

Recommendation (S. No 4 Para No. 1.27)

The Committee regret to note that the Advisory Council of the
Administrator which is the Chief consultative body to aid and
_advise the Administration on the Tribal Development and which is
" supposed to meet at least once in a quarter i.e. four times & year,
has not been able to make any worthwhile contribution in the deve-
lopment of tribals because of its delayed constitution year after year
and consequent lesser number of meetings it is able to hold. It is
highly regrettable that the Adviory Council which should have been
functional on the 1st April, 1987 was constituted as late as in
October, 1987. Under these circumstances the Advisory Council has
been able to hold one or two meetings a year at the most. The
Committee find from the facts placed before it that meetings of the
Advisory Council when convened, continue for more than 24 hours
at a stretch which shows that there are enough matters to be con-
sidered but these keep on piling because the meetings are held after
long intervals. In the opinion of the Committee this is not a harpy
situation and there is urgent need for reviewing the entire system
and streamlining it so that meetings are held more frequently and
issues are considered without any constraint of time.

Delay in constitution of the Advisory Council has been attributed
to the delayed initiation of the action to constitute the Advisory
Council. The Committee have been informed that the action to cons-
titute the successor Advisory Council was initiated after the term of
the preceding Advisory Council had come to an end i.. after 31st
March each year. This naturally results in inordinate delay in the
constitution of the Advisory Council.
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The Committee have been assured by the repru.sentative of the
Ministry of Home Affairs that from 1987 onward the action to cons-
titute the Advisory Council would be initiated 3 to 4 montas before
the expiry of the term of the earlier Advisory Council so that suc-
ceeding Advisory Council is in position as soon as the term of the
earlier Advisory Council comes to an end. The Committee hope
that the new line of action now introduced by the Ministry of Home
Affairs will obviate the possibility of any delay in the constitution
of the Advisory Council.

Reply of Government

As assured by the representative of this Ministry, action was
initiated to constitute new Advisory Council for 1988-89 well before
expiry of the term of the AAC for 1987-88. Accordingly approval
of this Ministry to the nomination of members of AAC for 1988-89
was conveyed in first week of April 1988 and notification in this
regard was issued by Lakshdaweep Administration on 11th April.
1988.

The AAC met on 5/6th December 1987 and thereafter from 2nd
July to 6th July 1988. Although a meeting of AAC was proposed in
April 1988, it could not be held because of Ramzan, the month of
fasting and due other Administrative reasons.

[Ministry of Home Affairs D.O. letter No. U. 16014/3/88-ANL
dated 4-7-1988 and letter No. 4/10/88-Genl. dated 15-7-1988]

Recommendation (Sl. No. 6 Para No. 1-29)

The Committee further recommend that an annual report on the
implementation of the decisions taken by the Advisory council may
be prepared and circulated to its members as assured by the Admin-
istrator, Lakshadweep.

Reply of Government

This will be done. Major achievement will be compiled to pub-
lish an annual report on the implementation of the decision taken
in the Adminitsrator’s Advisory Council meeting during a particular
year. The report for 1987-88 is under preparation and shall be cir
culated goon to all concerned.

[Lakshadweep Administration’s letter No. 4/10/88-
Genl. dated 15-7-88]
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Kecommendation (SL. No. 7 Para No. 1.39)'

The Committee regret to note that the Advisory Committee
attached to the Minister of Home Affairs which is supposed to meet
iwice a year has been meeting only once a year during the last two
or three years which in the opinion of the Committee is too insuffi-
cient for the Committee to make any worthwhile contribution to-
wards welfare of Lakshadweep tribals. The Committee recommend:
thet the Ministry of Home Affairs should ensure that the Committee
met at least twice a year if not more often.

Reply of Government

The recommendation of the Committee has been noted. The last
meeting of HMAC of Lakshawdeep was held on 30th May, 1988 and
next meeting would be held in the current financial year 1988-8Y
itself. As regards issuing of instructions for holding meeting of
HMAC twice a year, a provision for this has already been made in
the existing terms of reference of HMAC.

[Ministry of Home Affairs D.O. letter Nos- U-1601473/88«
ANL dated 4-7-88 and U-16016/3/88-ANL dated 16-11-88]

Recommendation (Sl. No. 9 Para No. 1—45)

The Committee note that there are arrears in the audit of the
accounts of some of the voluntary institutions in Lakshadweep and
the Administration proposes to requisition the services of auditors
from Kerala to clear the backlog of the arrears in audit, The Com-
mittee recommended that it should be done without any further
loss of time to ensure proper utilisation of funds.

Reply of Government

The audit of the following voluntary institutions have been
complete@ upto the period shown against each of the organisation—

Scciety for Fromotion of Recreation Tourism and SPORTS . 1986
District Rural Development Agency . 1987
Lakshadweep State Social Welfare Adrisory Board 19R7

1987

Sahitya Kala Academy

Auait in other vountary organisation like Mahila Samajam and

registered clubs are arranged ‘o he comoieted with the available
auditors in the cooperative dcmartm.ent.

[1.akshadweep Administration’s letter No. 4/10/88-Genl.
f | dated 15-7-1988.]
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Recommendation (Sl. No. 10 Para No. 1—486)

The Committee feel that voluntary organisations can play &
wital role in improving the social educational and environmental
«conditions of scheduled Tribes in Lakshadweep. The Committee
therefore, recommended that dedicated voluntary organisation
should be encouraged to work among the Scheduled Tribes in the
Unfon Territory and necessary grant in-aid provided to them. The
Administration should keep a close watch on their functioning so
as to énsure that tht money given to them is gainfully spent for the
welfare of scheduled Tribes and there is no misuse of funds.

Reply of Government .

At present grants are given to voluntary organisation for im-
provement of social, educational and environmental cond:tions of
the scheduled tribes in Lakshadweep. Tailoring training is given to
the ladies in Mahilas Samajam through the assistance from Laksha-
dweep State Social Welfare Advisory Board and department of
‘Social welfare. While SPORTS is developing the promotion of
recreational tourism, the Sahitya Kala Academy is concentrating on
the preservation and promotion of local Art & Culture with the
grant-in-aid given by the administration. The institution availing
grants are subjected to inspection and audit to check any measure
of grants given to them.

[Lakshadweep Administration’s letter No. 4/10/88-Genl
dated 13-7-1928]

‘Recommendation (SL No. 11 Para No. 1—50)

The Committee noted that in Lakshadweep, in Mahila-Samajam,
craft training is given to ladies in book-binding and coir yarn pro-
duction which is an additional source of income for them. The
committee recommend that such training should be imparted to

Jadies in cother trades also keeping in view their physical limitz-
-tions. |

Reply of Government

Apart from existing coir yarn and book-binding. snack making
units also employ ladies and the snackes produced are supplied
under the special nutrition programme. Book binding units are
proposed for 3 more islands Industrial cooperation, T.V. Assorbling
unit employing 10 ladies started at Kadmat on 6th Januarv, 1988.
Training is being imparted through the public sector KELTRON.
5 more ladies have been provided to expand the unit emploving
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uplo 30 ladies during VIII plan. Depending upon its performance:
more TV and Radio assembling units can be planned for which
appropriate training will be given.

[Lakshadweep Administration’s letter No. 4/10/88-Genl
i dated 15-7-1988],

Recommendation (Sl. No. 12 Para No. 1—51):

The Committee have been informed that the ladies given train-
ing pool their resources and start working as a unit. They recom-
mend that the Administration should render requisite help to these
units so that their productivity increases resulting in better earn-
ing by the ladies as assured by the Administrator, Lakshadweep.

Reply of Government

Groups of ladies organised to take up snack making, coirtwisting
etc. under DWCRA are provided with initial investment from
DRD.A. as per approval pattern. Subsequently the profits are
used as a revolving investment to continue the unit which is as per
the objective of the scheme. Ladies employed in Vanitha Coopera-
tive Society for TV assembling are also members of the organisa-
tion jointly working to achieve targets of productiom. Financial
assistance as per rules is being provided to other groups of women
being organised under Lakshadweep State Social Welfare Advisory-
Board.

{Lakshadweep Administration’s letter No. 4/10/88-Genl
dated 15-7-1038]

Recommendation (S1. No. 13 Para No. 1—-52)

The Committee have been assured that the Union Territory
Administration would take up the matter with the KVIC Autho-
rities to set up their units in Lakshadweep. The committee would
like to be apprised of the outcome of the efforts made by the Ad-
ministration for setting up of KVIC units in the Union Territory.

Reply of Government

A team from KVIC visited Lakshadweep and recommended o
number of scheme for implementation in Lakshadweep with the
assistance of KVIC. For availing assistance under KVIC scheme,
this Administration has been asked by KVIC team to have Laksha-
dweep Khadi & Village Industries Board. Action is at hand to
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frame rules etc. for constituting this Board. In the meantime,
implementation of KVIC scheme is to be taken up as per recom-
-mendation of the team.

[Lakshadweep Administration’s letter No. 4/10/88-Genl
! " dated 15-7-1988]

Recommendation (Sl. No. 15 Para No. 2—9)

The Committee have been assured that now onwards orders for
-acquisitions will be placed in such 3 manner that by the time the
funds are received, the administration is able to utilise them fully-
The committee hope that the Administration will take whatever
‘steps they deem fit to minimise the chances of lapsing of funds allo-
«cated for the plan outlays. |

Reply of Government

In order to minimise the changes of lapsing funds allocated for
“the plan schemes, financial and physical targets have been fixed for
-each department and progress is monitored in the monthly coordi-
nation meetings taken by the Administrator.

Order for the targetted equipment for 88-89 were placed well
before the close of the financial year 1987-88 on the basis of targets
-approved, for long-gestation projects like fishing boats etc.

[Lakshadweep Administration’s letter No. 4/10/83-Genl
I i dated 15-7-1998]

. Recommendation (SL No. 16 Para No. 2—15)
The Comimittee’ néte that the entire financial requirements of
"the Union Territory of Lakshadweep are net by the union govern-
ment and the U.T. has no self generating means to raise finances.
They have been informed that the local people have developed
the habit of looking to the Union Government for every thing.
However, some schemes have been undertaken by the Administra-
tion like setting up a T.V. factory in the co-operative sector to make
the Union Territory financially self reliant. The committee are of
the opinion that either of union Territory needs a complete over-
~hant. The attitude of the people will have to be moulded in such
<a way that in the years to come schemes of generating internal
financial resources are preferred by them to depending on subsi-
dies alone. The committee recommend that while making plan
outlays, the Administration should not lose sight of this aspect and
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may undertake schemes in the public and the private sectors which
may have a substantial capacity to generate funds to meet the
- finaneial needs of the Union Territory Acdministration and for
undertaking more welfare schémes for the tribals. '

Reply of Government

Committee suggestion for formulating schemes of generating
internal resources instead of providing avoidable subsidies are noted
for formulating future plan schemes. Major thought has been
given for formulating self employment programmes availing insti-
tutional finances and also to provide avoidable subsidies like trans-
port subsidy for raw materials interest over seven per cent and
25 percent central outright grant. The existing schemes are re-
oriented to take up such programmes in the VIII Plan period.

[Lakshadweep Administration’s letter No. 4/10/88-Genl
* dated 13.7-1988]

Recommendation (Sl. No. la,'Para Nq. 2724)

The Committee regret to note that at present no monitoring of
the schemes implemented by the Lakshadweep Administration is
done either by the Ministry of Welfare or the Ministry of Home
Affairs. The Ministry of Welfare have excused themselves on the
plea that they monitor the schemes only in States where these are
implemented under Special Component Plan or Triba! Sub-Plan
Schemes. As the Lakshadweep Union Territory is totally inhabited
by the tribals and all schemes are for their welfare and there is
no Tribal Sub-Plan they are not concerned with the monitoring of
the schemes implemented there, The representative of the Ministry
of Home Affairs has deposed that a loose monitoring is done, The
Committee are not happy with the present position and recommend
that the Ministry of Home Affairs should devise a suitable mechanism
to monitor the tribal welfare schemes undertaken in Lakshadweep
properly so that the eventuality of the lapsing of funds is all together
avoided. The Committee are sure that full utilisation of the funds
will help the tribals in the Union Territory a good deal meore.

Reply of Government

Responsibility for sanctioning all developmental schemes, includ-
ing schemes for the benefit of Scheduled Tribes of Lakshadweep and
monitoring the implementation of such schemes, rests with, each
administrative Ministrv of the Central Government dealing with that
particular subject of the schemes since, for a U.T. Administration.
each Ministry is a “State” for control, supervision and guidance.
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Ministry of Home Affairs, in whose area, Demand, budget provision
in case of U.T. of Lakshadweep is reflected has devised a system of
obtaining periodical expenditure statements (Plan). Observations
of Ministry of Home Affairs on the performance of particular U.T.
in utilisation of plan funds for execution of various developmental
schemes, including shortcoming of the Administration, if any, are
invariably communicated to the U.T. Administration.

[Ministry of Home Affairs D.O. letter No. U. 16014/3/88-ANL
' dated 4-7-1988]

Recommendation (Sl. No. 19 Para No, 2—25)

The committee are surprised that the plan allocations are made
for schemes which are not altogether implemented by the U.T.
Administration. In this connection, the committee will like to draw
the attention of the Administration to the allocation of Rs. 24.89 lakhs
for the community Development in the year 1986-87 when no scheme
has been under taken under this heal. The committee are of the
opinion that such a casual approach in asking for funds for plan
schemes does not reflect well on the planning process for the welfare
of tribals, The committee desire that in future the Administration
as well as the Ministry be more careful in asking for funds for plan
schemes and ensure that allocations are made only for schemes which
are to be actually implemented.

Reply af Government

This has already been clarified by the Administrator in a subse-
quent note submitted by the committee while making proposals,
principle ennuciated will be kept in view.

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
dated 15-7-1988)

Recommendation (Sl. No. 21 Para No. 2—30)

The Committee have been informed that unless the Islands take
to fishing in a big way their prosperity will always remain elusive.
Keeping this in view, the committee recommend that the Union
Territory Administration should take steps to attract more and more
families to fishing and fisheries so that their economic conditions
improve. The Administration should also explore the possibility of
setting up industries especially based on coir yarn in these islands
to ameliorate the living standard and the quality of life tribals living
there. !
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Reply of Government

Fisheries technology is being introduced as a vocational course in
the High Schools. Separate syllabus also have been prepared for
this purpose. The requirements in these iglands accordingly a re-
vamping of the educational system is made to cancide with needs of
the popntace to further strengthen the common interest in fishing.
Training courses have been introduced through the Department of
fisheries for the educated unemployed to take up fishing under this
scheme.

Schemes are being developeq as per the direction of the committee.
The Island Development Authority recently discussed proposals
drawn up by the Ministry of Labour to make the Fisheries sector a
major source of employment and promote coconut based-industries.

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
dated 15-7-1988]

Recommendation (Sl. No. 22 Para No. 3.12)

The committee have been informed that occupancy right in
government land in Lakshadweep have been given to the tribals of
the Union Territory. These rights the tribals can transfer, by way
of sale, mortage, lease, exchange, gifts or otherwise to any person
other than a Scheduled Tribe by getting the previous sanction of
the Administrator. Keeping in view the cultural and economic back-
ground of the tribals of Lakshadweep. The committee recommend
that in order to safe guard the interest of tribals in land it is impera-
tive that the Laccadive, Minicoy and Amindivi Island (Protection
of S. T.) Regulations, 1964 should be amended to provide that no
tribals has the right to transfer his occupancy right in land to any
person other than a tribal of Lakshadweep even with the previous
permission of the Administrator. The committee would like to be
apprised of the amendments made in the Regulation.

Reply of Government

In the light of their recommendation a committee has been
constituted to propose suitable amendment to the relevant section
of the said regulation. The committees report now received is under
examination and a proposals on this will be made to Ministry of
Home Affairs.

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
dated 15-7-1988]
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Comments of the Committee

The Committee would like to be intimated of the final decision
taken in the matter.

Recommendation (S1. No. 23 Para No. 3.16)

The committee note that in Lakshadweep the traditional rat
eradication campaign for plant protection could be undertaken in a
few islands only because of the lack of peoples participation. The
committee are mot convinced by the argument adduced by the
Administrator, Lakshadweep that the people were not participating
in the campaign because of prosperity. In their opinion mere aware-
ness without any incentive will not make the tribals to participate
in the campaign. The committee recommend that the Administration
should provide proper incentives in cash or kind to enthuse people
to participate in the campaign for rat eradication.

Reply of Government

The rat control programme as well other plant protection acti-
vities are implemented free of cost. Incentives by way of cash of
50 paise per rat killed is given to the cultivators to enthuse them
to participate in the campaign.

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
dated 15-7-1988]

Comments of the Committee

The Committee would like the Administration to ensure that the
cultivators are fully aware of the incentive given to them.

Recommendation (SL No. 24 Para No. 3.17)

As the existing rat combating techniques have not provide suc-
cessful, the committee recommend that some expert advice
should be taken in the matter and based on that a more practical
and Scientific approach be evolved for the eradication of rats.

Reply of Goverament

The rat control discipline consists of:—

(i) Pre-baiting with inert materials to attract rate to the
baits. ‘

(li) Baiting with poison baits in house-holds godown, sheds
! ete,
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(ili) Fumigation of rat burrows in the crop flelds
(iv) Placing of roadackes on tree tops
(v) Organise Rat haunt campaign
(vi) Maintenance of Soiled sanitation.

(vii) Follow-up in pockets of recurrence of rat nuisence.

For the preparation of the active roadaekes ingredient so far us-
ed was Roadafarin-c (warfarin). It is observed recently that rates
have developed styness to this chemicals. We had expert consulta-
tion in this regards with the plant protection. Directorate, Farida-
bad, Rodent control Research station Bikair, Pest control India
(Pvt) Ltd, Bombay/Madras etc. with their advice the chemical
‘Bromodistone was tried and found very effective. No firm is sell-
ing the chemicals as a single chemical but available in cake form.
The plant protection Directorate advised to purchase the Bromio-
dictor cake prepared by M/S. Parry & Co. the cost of which is
known to be Rs. 50|- to Rs. 60|- With this shift from the use of
Rodacakes (cost Rs. Rs. 25/- to Rs. 27|- per Kilo) prepared with
the active ingredient warfarin for Bromodiolone cakes (cost of Rs.
50|]- to Rs. 60|- per kilo), the Department of Agriculture
will require additional fund of Rs. 4|- lakhs to achieve the
physical target fixed. We have requested the plant protection Ad-
viser to the Govt. of India to arrange supply of single chemical
Bormiodiolone so as to avoid incurring additional expenditure for
the implementation of the srheme

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
dated 15-7-1988]

Recommendation (81. No. 25 Para No 3.21)

The committee note that as suggested by the central Crops Res-
earch Institute the Lakshadweep Administration intend to promote
the cultivation of fruits like papaya, banana, guava and sapota as
inter-crops. It has also brought to the notice of the committee that
the quality of fruits grown in Lakshadweep is very high especially
in the case of payapa which is said to be the best in the countrv.
The Committee are not convinced by the reason put forward by
the Lakshadweep Administrator that the reasons for not going ah-
ead with fruit cultivation was mon-availabilitv of market. In the
case of Papava also, although it is a perishable item but it too takes
a few days to ripe after it is harvested. In the opinion of the Com-
mittee if no local market it available for selling the fruits in Lak-
shadweep these can always be sent to the mainland where these
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can bring good price. Also these can be put on sale in the ships of
tlfe SCI which connect the Islands with the mainland. In the opi-
nion of the committee it may take a long time for the tourist faci-
lities to come into full bloom in the Lakshadweep Islands. Instead
of exploring local market for these fruits, it will always be more
profitable to sell these in the mainland. Keeping in view these fac-
tors, 4th‘e Committee recommend that the U.T. Administration should
immediately take steps to popularise the cultivation of the fruits
.as an inter-crop by giving suitable incentive ang creating necessary
infrastructure for preservation and storage of the fruits which will
be an additional source of income for the tribals,

Replay of Government

There is possibility for large scale production of Drumstic, pap-
aya_a and bread fruit in these islands. As a matter of fact, transpor-
tation of these commodities to mainland for marketing is difficult

because of the passenger rush in ships and due to limited program-
me, which is not daily.

We have increased the target of papaya production in 35 ha.of
1987-88 to 200 ha. area during 1988-89 and hope full selling the
fruits locally and to the tourists. We have already prepared pack-
age tour for 1988-80 and with commissioning of the ship Tipu-
sultan in August 1988 into Lakshadweep Waters increased
tourist flow is ensured and expect 6000 tourists during 1988-89 to
visit islands as against 220 tourists ir 1987-88.

The Department of Agriculture in this Union Territory is not only
demonstrating the package of practices for the cultivation of inter-
crops including papaya but also distribute the seed materials im-
plements, fencing materials and fertilizers and manures at 50 per
cent subsidered cost and pest and disease control service done at
free of cost to the cultivators. Now marketing aid will also be
extended through the Society for Promotion of Recreational Tour-
ism and Sports. The Director of Agriculture is also Secretary of
the Society.

[Lakshadweep Administration’s letter No. 4/10{88-Genl.
dated 15-7-1988]1
Recommendation (SL No. 26 Para No. 3-25)
The committee are not convinced by the argument of the Ad-
ministrator., Lakshadweep that the running of the Govt. of Agri-

culture farm on non-commercial lines and over head expenses affect
the demonstration value of the Agricultural Demonstration units.
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The‘Committee are not averse to the encouraging of the inter-
croping in the private land which otherwise will remain follow.
Contrary to the present approach, committee recommend that the
Govt. farm should be re-organised to keep profits so that these
as a model to private farmers.

Reply of Government

The income from Agricultural farmes run on demonstration
basis are based on the receipts realised from the sale of vegetables
and fruits cultivated as intercrops in coconut plantation since the
coconut trees belong to the private land owners, Coconut is a peren-
niel crop, under which the annual vegetables and fruits normally
will not profusely bear as they do in ideal open fields. As a re-
sult of cultural and manurial practices and watering for intercrops,
the yield of coconut increases these fold and that income is not to
be separated in assessing the profit or loss of Assessment in made
as above, it will always be profitable. Reorganisation of farms to
demonstrate inter cropping/multiple cropping with main crop coco-
nut and intercrop papayas and successful vegitables will be laid tour
benefit the cultivators in the islands as recommended.

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
dated 15-7-1988]

Recommendation (Sl. No. 27 Para No. 3—33)

The Committee have been informed by the Administrator, Laksha-
dweep that the scope of further tapping the land resources in Laksha-
dweep is eligible. However, there is a vast scope for exploitation
of the marine resources around the Islands. Although there has
been some improvement in the exploitation of the marine resources

during the last 30 years, yet against the availability of the marine
prodcts this source remains virtually intapped.

The Committee note that the Lakshadweep Administration has
registered the Lakshadweep Development corporation which will
inter-alia be responsible for the marketing of the marine products
which will make fishing more alluring to tribals. The committee
recommend that the corporation may be made functional at the
earliest.

Reply of Government

An M. D. has been appointed for the corporation on part time
basis. And schemes for implementation are being worked out.

[Lakshadweep Administration’s letter No. 4/10188-Gen!.

dated 15-7-19881
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Recommendation (S1. No, 29 Para No. 3—35)

It has been brought to the notice of the committee that at the
initiative of the islands Development Authority a scheme for voca-
tionalisation of education under the new Education policy has been
drawn up to attract more youth to take up fishing in a big way and
to instil among them the feeling that there is nothing undignified in
this profession which is most profitable. The committee recommend
that the vocationalisation scheme for fishing under the new Educa-
tion Policy should be implemented in right earnestness by the Lak-
shadweep Administration. So that more and more young people
take up fishing as a profession which will go a long way to improve
the economic condition of the local tribals.

Reply of Government

Fisheries technology and coir crafts are proposed to be introduced
in four schools i.e. Ministry, Amini Agatti and Kavaratti this year.
This will be extended in phased manner in other schools also.

[Lakshadweep Administration’s letter No. 4|10/88-Genl. dated
15-7-1988]

Recommendation (Sl. No. 30 Para No. 3—36)

The committee also recommend that trawlers to boost fish catch
may be introduced at the earliest as mentioned by the Administra-
tion, Lakshadweep.

Reply of Government

Master plan of Fisheries is yet to be received from the export
committee. Action will be taken with reference to the master plan
to boost fishing.

[Lakshadweep Administration’s letter No. 4|10/88-Genl. dated
15-7-1988]

Recommendation (Sl. No. 31 para No. 3—41)

In Lakshadweep where the scope for tapping fishing resturces is
very high, the Administration have not been able to meet fully the
demand for boats and there in a waiting list. The committee have
been informed that more boats could not be provided to the Fisher-
men because there is no timber available in the Lakshadweep Islands
for boat building and the cost of timber imported from Kerala is
prohibilitively high. Now that the Lakshadweep Administration
have entered into an agreement with the Andaman & Nicobar Islands
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for the supply of timber at a remsonable price, the committee recom-
mend that the Lakshadweep Administration may not spare any
efforts to give a boost to the boat building and liquidate the waiting
list for the boats at the earliest norm so when the recovery position
is very good and the normal income from g boat is quite high. The
Committee hope that the Administration will earmark sufficient
funds for this purpose.

Reply of Government

As per the assesment made, there are 55 applicants including the
waiting list for fishing boats. We are having 53 boats during the cur-
rent financial year for issue to the fisherman. The entire require-.
ment will be met by the end of the current financial year and the
waiting list will be liquidated.

[Lakshadweep Administration’s letter No. 4{10/88-Genl. dated
........ 15-7-1888]

Recommendation (Sl. No. 32 Para No. 3—42)

The committee are disturbed to learn that traditional art of boat
building by inhabitants of Lakshadweep Isiand is dying. The
committee as a course in the proposed 1.T.I. being set up in the Union
Territory. In the opinion of the committee more inclusion of the
boat making in the course of 1L.T.I. may not be enough to attract more
youth to the boat building. They will like that suitable incentives
should be provided to the young people to attract them to take up
boat building as a profession. The committee recommend that the
U.T. Administration should take some positive steps in this direction.

Reply of Government

Traditional boat building was meant for mainland to island and
inier island communication and fishing. Out of this, with the advent
to mechanised crafts_ships helicopter and vayudoot service the tradi-
tional boats are not now used for communication purposes. In the
case of fishing too the traditional boats are replaced by mechanised
boats. To construct mechanised boats there are two boat building
yards under fisherles department in Kavaratti & Chetlat. Available
local boat builders are emploved in these yards. In the proposed
I.T.I., boat building also included as one of the trades.

Other steps to review boat buflding revival of traditional
boat race and construction of fishing boats. A beginning has been
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made in Minicoy Boats for tourists use are also proposed to be cons-
tructed here, including glass bottom boats.

[Lakshadweep Adminigtration’s letter No. 4[10/88-Genl. dated
PR 15-7-1988]

Recommendations (SL No. 33 Para No. 3—48)

The committee note that Lakshadweep has high potential for
shark- fishing but this is not being exploited much because the local
fishermen do not have sonar equipment which is not costly at all
for locating shark fish may be supplied to the fishermen at the earliest
to give an impetus to shark fishing

Reply of Government

Enquiries are being made to find where such sonar equipment
could be available, and whether this will be effective in detecting
schools or feasible to fit and fishing boats,

[Lekshadweep Administration’s letter No. 4|10/88-Genl. dated
15-7-1988]

Recommendation (SL No. 34 Para No. 3—59)

The committee note that keeping in view vast scope, for the ex-
pansion of poultry farming in the Lakshadweep, the Administration
is laying a great stress on its expansion. One of the facilities given
to the tribals to take up poultry farming is its integration with the
IRDP under which tribals get poultry food on subsidised rates. Al-
though the number of private poultry farms has increased from 16
in 1985 to 180 till the end of 1987, yet the committee feel much more
is required to be done by the Administration in this sphere. The
committee recommend that the U. T. Administration should provide
more incentive to the tribals to take up poultry farming on a large
scale. This will help in tackling the problem of unemployment
among the tribals.

Reply of Government

The Administration is laying a great stresss on the expansion of
poultry farming in Lakshadweep. The farmers are paid 50 per cent
subsidy up to @ maximum of Rs. 1500|- for construction of poultry
shed. Poultry feed and birds are supplied on 50 per cent subsidised
rates.. More farmers are coming forward to take up poultry farming.

Both layer and broiler chicks are supplied to the farmers.
At present there are 240 private poultry farms in the islands.

Farmers are well trained in bird rearing. Health facilities are also
provided by the departmental staff.
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As per the centrally sponsored scheme, 100 ladies below poverty
line were supplied with birds and feed costing Rs. 300 per head

free of cost during the year 1987-88. This scheme will be continued
during the current year also.

[Lakshadweep Administration’s letter No. 4|10{88-Genl. dated
15-7-1988)

Recommendation (Sl. No. 35 Para No. 3.54)

The Committee are not convinced that the production of eggs in
government farming is costlier because of the overhead charges
and also not running these farms on commercial basis. The com-
mittee recommend that suitable steps should be taken for running
the government farms on commercial lines to bring down the cost
of production of eggs in these farms.

Reply of Government

The departmental farms were started as demonstration units and
were running as such only. We did not think earlier of commercialis-
ing these demonstration units. In the light of recommendation of
the parliamentary committee, the poesibility of running these farms
on commercial basis is being examined. The department is preparing
the feasibility report. Further action on this will be taken as soon as
the report is completed.

[Lakshadweep Administration’s letter No. 4|10|88-Genl. dated
15-7-1988]

Recommendation (S1. No. 37, Para No. 3.59)

The committee note that the total production of coir yarn in Lak-
shadweep is very low as compared to the total production of coco-
nut in the Union Territory. They are not convinced that the fall in
production of coir yarn is either due to modernisation of the life
style or on account of wider coverage of education. The Committee
are of the view that given proper incentives to make coir yarn
manufacture more lucrative and profitable, more and more educated
youth will take up this industry as their profession. The Committee
recommend that the Administration should take suitable steps in
this direction.

Reply of Government

The SISI, Trichur conducted a feasibility study and identified 24
industries which are suitable to the Island conditions. Project re-
ports in some cases have been completed already. The SISI has
demonstrated a few schemes at Kavaratti as a part of entrepreneur-
ship development programmes. The department of industries In
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collaboration with the SISI, is motivating the educated unemployeds
to take to more and more profitable schemes under self-employment
sectors are contacted individually in different islands to motivate
them to take up any of the industries suited to their choice and aspi-
ration.

[Lakshadweep Administration’s letter No, 4/10|88-Genl. dated
15-7-1988]

Recommendation (SL No. 38, Para No. 3.62)

The committee note that 95 per cent of the recommendations
made by the Coir Board have been implemented and only 5 per cent
of the recommendations remain to be implemented by the Laksha-
dweep Administration and are at various stages of implementation.
The committee recommend that the Union Territory Administration
should implement the remaining recommendations of the Coir Board
expeditiously. '

Reply of Government

Action has already been taken to implement the remaining 5 per
cent recommendations of the Coir Board.

[Lakshadweep Administration’s letter No. 4/10/88-Genl. dated
15-7-1988]

Recommmendation (Si. No. 39, Para No. 3.63)

The committee have been informed that the two coir co-operative
societies established earlier, one each at Amini and Kalpeni are both
now defunct. In view of this, no new coir co-operatives have been
set up as recommended by the Coir Board, action has been initiated
to revive the defunct societies. In the opinion of the committee the
past experience of the Administration should not deter the Admi-
nistration from the setting up of more coir cooperative societies. They
recommend that as suggested by the Chairman of the Coir Board, more
co-operative societies should ‘'be set up to maximise the production
of coir flbre in the Union Territory.

Reply of Government

As recommended by the Coir Board the Administration has orga-
nised groups of women under DWCRA for coir twisting at Amini,
Kodmat and Andrott. Four units are now working with 60 women.
The total production in these units upto 31-3-1988 was 21 tonnes of
coir yarn. Marketing of the products of these units is done through
industrial department of this Administration. Though these units
are not registered under cooperative societies, they are working
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smoothly as groups (in the farm of cooperative society). We have
also made arrangements of supplying fibre from the fibre factories

to the household units started in the island as suggested by the Coir
Board. o

Collection of green husk and extraction of retted fibre has aiso
been ‘organised In the islands of Kavaratti, Amini, Agatti, Kadmat,
Kiltan, Andrott and Kalpeni as recommended hy the coir board.
Fibre thus produced is being used by the groups of ladies under the
DWCRA and other in household sector for conversion into yarn.

[Lakshadweep Administration’s letter No. 4/1088-Genl. dated

15-7-1989]
Recommendation (Sl. No. 40, Para No. 3.68)

The committee note that handicrafts are just a hobby with tribals
in Lakshadweep and are not linked with the economical activity
and are in the process of decaying. Hence, no financial benefit accrues
to the tribals from the handicrafts. The committee have been in-
formed that a part of the allocations for the industry during the
year 1988-389 will be spefit on the promdttén of handicrafts. The
committee recommend that a suitable plan for the expansion of
handicrafts industry in the Unien Territory in consultation with
Director General of Handlooms and Hadicrafts be formuiated wnd
implemented expeditiously which will provide profitable employ-
ment to tribals. They also urge the Administration t6 find market
for the local handicrafts in the mainland without waiting for the
setting up of the Tourist Industry in the Union Territory-

Reply of Government
In the first instance we have to motivate crafismen to estzblish
a handicraft industry instead of only casual productions. Some
parties in Minicoy. richer island in the Union Territory from the point
of view of handicrafts, have volunteered and the cases are being pro-
cessed.

kshadweep Administration’s letter No. 4/10/88-Genl.
e dated 15-7-1988]

Recommendation (S. No. 41, Para No, 3.69) '

Thecommitteeregretthatatprenntﬂamarenoomcenfnﬂw
Administration who are fully equipped to impart training in handi-
crafts Moreover, no training is given to people who are experts in
traditional handicrafts. The committee recommend that the Admin-
fstration should take steps to impart training in handicrafts to the
tribals and for this purpose, the traditional experts, after suitable
orlentatfon. can be most suitably assigned the task of tmparting
training to others.

-~
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Reply of Government

A master crafts man has been identified at Minicoy who is able
to give training to the local talented ycuths in traditional arts. A pro-
duction units in private sector will be set up at Minicoy and wor-
kers in the handicrafts cum production centre at Kavaratti will get
further training from Minicoy. For marketing handicrafts produc-
tion, one outlet will be opened at Minicoy in addition to the handi-
crafts, cooperative society at Kavaratti to cop-up with the increase
demand of handicrafts due to increase of visitors and tourists in

these islands Minicoy is also a tourists island in this Union
Territory.

A proposal is to shift the existing handicraft-cum-training cen-
tre at Kavaratti to Minicoy is under examination.

[Lakshadweep Administration’s letter No. 4/10/88-Genl.

dated 15-7-1988]

Recommendation (Sl. No- 42 Para No. 3.73)

The Committee note that the Union Territory Administration
plans to establish small scale industries in the Lakshadweep which
can exploit the raw materials available on the Islands and for which
there is considerable demand on the mainland. For this purpose,
‘they have identified 24 items involving a cost of Rs. 10,000/- to Rs
15 lakhs each with the help of the small industries service Institute.
The Committee recommend that the Administration should take
immediate stops for the establishment of these small scale indus
tries in the Islands at an accelerated pace as the industries have

already been identified.
Reply of Government

Small Industries identfied by SISI, Trichur, for which capital
investment ranges from 10 thousands to 15 lakhs are now under
implementation. Entrepreneurship Development programme was
organised in Kavaratti with the guidance of SISI Trichur. The
department is trving to establish these units in different islands by
the local entreprenures. We are trying to motivate educated
youth who are eligible for availing concessions in industries sector
to take up self employment. The response to this scheme is favour-
able and we hope that with in one or two years more SISI units will
come up in these islands. So far 11 units have been sanctioned
during 1987-88.

[Lakshadweep Administration’s letter No. 4/10{88-Genl.
dated 15-7-19881
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Recommendation (Sl. No. 43 Para No, 3.80)

The Committee note that specific proposals have been inciuded in
the revised seventh plan in regard to the development of ports and
harbours on the basis of the recommendations of a committee set up
by the Ministry of Transport which submitted its report in Feb-
ruary, 1986. Acquisition of two passenger ships with cargo capacity
has also been included in the seventh plan. B

The Committee regret to note that the Administration has not
been any step to improve the port and harbours so far. They have
simply located a ship at a cost of Rs. 7/- crores this year. Even with
the induction of this ship the committee feel that the transport facili-
ties between the mainland and the Union Territory will remain too
inadequate, In the opinion of the committee the Helicopter service
between the mainland and the Union Territory is no substitute of
the ship facilities primarily because of the limited capacity of the
Helicopter and high cost of travelling by air which is beyond the
reach of the poor tribals as campared to travel by ship.

The Committee recommend that the Administration should speed
up their efforts to augment travel facilities between the mzinland
and the Union Territory also between the various islands so that the
targets of the seventh plan are achieved and there is no likelihood
of any spill over to the Eighth plan.

Reply of Government

A comprehensive Transport master plan projected up to the year
2011 has been prepared. Passenger ship mentioned in the recom-
mendation has been purchased and is expected to be commissioned
in August '88.

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
dated 15-7-1988]

Recommendation (Sl No. 45 Para No. 4.9)

The Committee have been informed that the primary education
is not compulsory in the Lakshadweep. When in practice all child-
ren go to schools, there should be no difficulty in making the pri-
mary education compulsorv as it will climinate any chance of any
children being left out without education. The committee thercfore
recommend that free education may be made compulsory for all the
children till they complete the age of 14 years as provided in Arti-
cle 45 of the Constitution of India.
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Reply of Government

A Committee have been constituted to study and frame a draft
regulation of compulsory education for all students below 14 years
in primary schools of Lakshadweep.

[Lakshadweep Administration’s letter No. 4/10/88-Genl
dated 15-7-1988]

Recommendation (S]. No. 46 Para No. 4.10)

The Committee regret that mothertongue is not the medium of
education in Primary school in Minicoy because of non-availability
of teachers. The committee have been told that all the teachers in
the Minicoy are Malayalam speaking. The committee recommengd
that the Administration should recruit educated residents of Mini-
coy and give them the necessary training and employ them as tezch-
ers to impart education to the children at Primary stage in their
mother tongue which will be in consonance with Govt. Directives
in the matter. Since this will take time, steps may be taken to
employ teachers from the mainland after giving them due incentives
so that children receive the education in their mother tongue.

Reply of Government

Action to recruit educated residents of Minicoy (who only are
knowing Mahl) and give them necessary training for teaching and
post al Minicoy is being taken.

In the meantime Island Development Authority has agreed to
send a small group to Maldives to study, any other things, tae latest
-developments in the teaching of this language.

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
dated 15-7-1988]

Recommendation (Sl. No. 47 Para No. 4-11)

(a) The Committee recommend that the Union Territory Admin-
istration should take immediate steps to ensure the expeditious de-
‘velopment of Hindi teachers from Delhi Administration in the
Union Territory on deputation.

(b) The Committee also expect the Administration to get all the
SSC teachers trained at the Regional College of Education in Mysore
in batches so that the teachers are fully conversant with the teach-
ing techniques.
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Roply of Governmant

(a) We have sent letter advertisaments to the Liaison Offcer,
New Delhj for advertising the posts of Hindi teachers and there was
no response to our circular for teachers on deputation. We have
received applications from qualified candidates for filling up the
post on contract. Selection will be made shortly.

(b) We are giving training to all teachers at R.C.E. in Mysore.
Two teams of teachers (graduate Assistant and PST) are now under-
going training at Mysore from 28th May to 7th June and 26th May
to 4th June. Teachers in batches will be deputed for the training
under R.C.E. As advised such trainings will be made a regular
part of the educational system.

[Lakshadweep Administration’s letter No. 4/10/88-Genl
dated 15-7-1988]

Recommendation (Sl.\No. 48 Para No. 4-12)

The Committee recommend that the question of providing suit-
able text books to the students may be settled immediately by the
Union Territory Administration in consultation with the NCERT
and the Director of NEPA so that these are made available to the
students from the next term.

Reply of Government

We are providing text books of Kerala Government in all Schools
of Lakshadweep except the Higher Secondary School at Minicoy.
All the other Schools in Lakshadweep are following Kerala Syllabf
and. text books and SSLC examination. In the Higher Secondary
School NCERT text books are supplied. All the Schools can be given
NCERT books only after changing over to CBSC.

[Lakshadweep Administration’s letter No. 4/10/88-Genl
dated 13-7-198R]

Recommendation (Sl No. 49 para No. 4.13)

The committee regret to note that drop out rate among the stu-
dents has risen from 3 per cent to 6 per cent. It is no Solace that it
is well below the National Level The Administration should take
suitable steps to check this trend of increase jn the drop out per-

centages.
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Reply of Government

The Department is making effort to increase the holding power
of the Schools by providing more and more facilities and at the same
t:?me requesting the Parent Teacher Association and Citizen Coun-
cil to pursue the parents to send their children regularly to Schools
and avoid drop out. Greater public involvement in running of
Schools is proposed and NIEPA has given detailed proposals which
have been approved by the Administrator’s Advisory Council.

[Lakshadweep Administration’s letter No. 4/10/88-Grenl.
dated 15-7-1988]

Recommendation (Sl. No, 50 Para No. 4.17)

The Committee have a feeling that the provision of four hostels for
6000 students in Lakshadweep may not be sufficient enough to ac-
commodate all the students who may require the hostel accommo-
dation. The Committee recommend that the position may be reas
sessed and if need be more hostels should be constructed in the
Union Territory, as assured by the Union Territory Administration.
so that needy students have the proper atmosphere for serious
studies and their attention is not diverted to household chores or by
the atmosphere in the family.

Reply of Government

At present we are having four (4) hostels two each at Kavaratti
and Andrott attached with the Junior College for men and Women.
The Schools are situated within the walking distance in all inhabited
islands. Therefore there is experienced no need for hostels attached
to Schools. However this will be provided whenever needed.

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
dated 15-7-1988)

Recommendation (S1. No. 52 Para No. 4.25)

The Committee note that a Sahitya Kala Academy has been
established in the Union Territory to promote the cultural activi-
ties. The Academy is providing financial help t6 the artists_ for
which an amount of two Lakhs has been given by the Government
to the Academy. The Committee have also been informed that all
India Radio is going to establish a Studio in the Union Territory.
The Committee feel that the funds given to Sahitya Kala Academy
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by the Administration are not sufficient for patronising the artists.
They recommend that the Administration should make enhanced
contribution for the promotion of cultural activities.

Reply of Government

Grant is given to the Sahitya Kala Academy based on the budget
approved by the governing body of the Organisation and also. witi
reference to the Schemes implemented by them. The requirement
of the Academy for financial assistance are always met with. Addi-
tional requirement if any will also be given to Sahitya Kala Aca-
demy. |

[Lakshadweep Administration's letter No. 4/10/88-Genl.
dated 15-7-1988.]

Recommendation (Sl. No. 53 Para No. 4.26)

The Committee also recommend that the Union Territory Ad-
ministration should take up suitably with the All India Radio
authorities to expedite setting up of a Studio there.

Reply of Government

The Ministry of Information & Broadcasting has been urged to
accept and takeover the land (2 Acre) in Kavaratti.

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
dated 15-7-1988.]

Comments of the Committee

The Committee would like to be informed of the action taken
by the Ministry of Information and Broadcasting in the matter.

Recommendation (Sl. No. 54 Para No, 4.29)

The Committee recommend that the Lakshadweep Administra-

tion should pursue vigorously with the Ministry of Labour the
matter of opening of the 1.T.I. in the Union Territory to ensure

that it becomes functional this very year.
Reply of Government

This Administration have got the sanction of an ITI with 5
trades. The required building is under construction. Every effort
will be made to expedite completion.

[Lakshadweep Administration's letter No. 4/10/88-Geml.
‘ : dated 15-7-1988.]
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Recommendation (Sl. No. 55 Para No, 4.32)

Now that the Island Development Authority has made the
Human Resource Development Ministry as the nodal Ministry for
arranging reservations of seats for the tribal students from the
Lakshadweep in various technical and Medical institutions. the
Committee recommend that Administration make timely selection
of students with requisite qualifications to be nominated against
such reserved seats so that no seat reserved for tribal studen‘s is

lost by default. :
Reply of Government
Noted.

Comments of the Committee

The Committee would like to be informed of the measures taken
to ensure timely selection of students.

Recommendation (Sl. No. 56 Para No. 4.36)

The Committee have been informed that a proposal of posting
ten Doctors to the Union Territory of Lakshadweep has been ap-
proved by the Ministry of Human Resource Development. The
Committee desire that the Lakshadweep Administration should
pursue vigorously with the Ministries of Health & Familv Welfare
and Defence for releasing the Doctors of the Armed forces Medical
services for appointment in the Union Territory without any fur-

ther loss of time.
Reply of Government

Out of the seven Specialist Doctors transferred to Lakshadweep
islands vide Ministry of Health & Family Welfare order No. A-22012/
22/82-CHS IV dated 21-12-87, five Doctors have joined during 1988.
The Specialists Doctors posted at the Government Hospital Mini-
coy against the post of Surgeon, Anaesthetist and obst & Gynaeco-
logist are yet to join duty. No other post of Doctor is lying vacant

now. i

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
dated 15-7-1988.]

'
i

Recommendation (Sl. No. 58 Para No. {.46)

e o

The Committee note that the problem of continued employment
of tribals of the Lakshadweep Island on ad-hoc basis has betn re-
ceiving consideration of the Union Government at the highest
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level. The committee recommend that the Home Ministry should
take suitable steps to get an early decision in the matter so that
the tribal employees of the Lakshadweep Administration working
on ad-hoc basis are not denied the benefits which accrue to regular

employees. .
Reply of Government

Steps have already been taken to regularise the ad-hoc appoint-
ment with reference to the rules inforce. It is hopeful that almost
all ad-hoc appointments could be regularised within a year of two
subject to completion of other formalities like finalisation of Re-
cruitment Rule, updating of ACRs ete.

[L.akshadweep Administration's letter No. 4/10/88-Genl.
dated 15-7-1988.]

Recommendation (Sl. No. 59 Para No. 4.30)

The Committee recommend the plan formulated by an experi-
committee and accepted by the Island Development Authority for
development of tourism in Lakshadweep be implemented by the
Union Territory Administration a¢ the earliest so that the tourism
grows in the Islands as an economic activity which will go long
way to improve the economic position of the Tribals and bring them

prosperity.
Reply of Government
Plan formulated for the development of tourism as recommend-

ed by the expert Committee is under implementation. The action
plan is being monitored by Secretary Tourism and is on Schedule.

{l.akshadweep Administration's letter No. 4/10/88-Genl.
dated 156-7-1988.]



CHAPTER HI

RECOMMENDATIONS/OBSERVATIONS WHICH THE COM-
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE
GOVERNMENT REPLIES

Recommendation (Sl. No. 3 Para No. 1.15)

The Committee have been informed that in Minicoy a Deputy
Collector looks after the administration of the Island and the other
areas are looked after by Tehsildars and SDOs. The Committee
feel that Tehsildars and SDOs are too junior officers to be entrusted
with the administration and recommend that on the pattern of
administrative set up of Minicoy, the administrative set up of Islands
should also be strengthened and as far as possible each island or
groups of islands depending upon the population should be adminis-
trated by an officer of the rank of Deputy Collector.

Reply of Government

The matter has been examined in consultation with the Adminis-
trator, Lakshadweep. The traditional set up for Administration
of the islands was to have only one Government official in the form
of an Amin. The islands had a strong tradition of self-government
by the representatives of the leading families on each island., which
preserved the cultural and social integrity of the island. There
was no crime and human relations were harmonious. The intro-
duction of mainland type administration on the islands has been
effective 'in speeding up development. But it has also increased the
dependence of a self-reliant people on the administration structure.
With the establishment of a stronger infrastructural base in the
form of health educational. and other social services electrification,
better communication and transport, etc. the needs is now not for
making the administration bigger and more top heavy but of dele-
gating more and more authority to the people’s representatives
themselves. Upgrading of administration Unit in each of the islands
will increase the cost of the administration witHout quantificatle
benefits to the public. This would be at the cost of investment in
development, Works which could provide greater opportunities to
the people. There is also a danger of such an administration be-
coming interfering in the lives of the people when the need now
is o try and recapture their self-reliance. It will also be difficult
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to justfy such a structure from the point of view of workload since
with the introduction of Helicopter services, better telephone sys-
tems and now FAX communication, it is not dificult for senior
officers to reach the spot on any island at short notice. The Deputy
Collector, Minicoy on the other hand was required because Minicoy
is an isolated island, located farthest away from the Headquarters
and also from all the remaining islands taken together. Minicoy
also lles on the international ship routes and there are, therefore,
some special security considerations for that island. For these
reasons Administrator feels that instead of trying to introducing
the pattern of Administration of Minicoy on other islands it would
be better to gradually delegate more authority to the elected Island
Councils which are proposed to be established shortly.

[Ministry of Home Affairs D.O. letter No. U.16014/3/83-ANL
dated 4-7-1988]

Recommendation (Sl. No. 5 Para No. 1.28)

The Committee feel that a tenurz of one year of the Advisory
Council which meets hardly four times in a year is too short. The
Committee recommend that the Advisory Council should have a
minimum term of two years. |

Reply of Government

The matter was examined in consultation with the Administra-
tor, Lakshadweep. As the Parliamentary Committee is already
aware a new democratic set up is likely to be introduced in Lak-
shadweep shortly. The regulations for introducing Pradesh Council
in the Islands have been promulgated under Article 240 of the
Constitution and published in the official Gazette of India on
28-6-88. After the new democratic set up is introduced in Islands,
there may be no need to continue AAC.

[Ministry of Home Affairs D.O. letter No. U.16014/3/88-ANL
dated 4-7-1988)

Recommendation (Sl. Na. 17 Para No. 2.16)

The Committee are rather surprised to find that Lakshadweep
is virtually a tax-free Union Territory where no one pay the income
tax. The Committee recommend that the Administration should
make a study to find out many persons in the union territory are
liable to pay inceme tax as assured by the Administrator during
the evidence. .
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Reply of Government

Except a few government servant and certain local contractors
who are,within the income slab no other persons is paying income
tax in Lakshadweep. The jurisdiction of Lakshadweep lies with
the Income tax officer Calicut.

Major sources of income in the islands are agriculture and
fisheries which as par our knowledge are exempt from payment
of income-tax. I .

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
; dated 15-7-1988.]

Recommendation (S1. No, 20 Para No. 2.29)

The Committee have been informed that the present backward-
ness of Kalponi is the result of a severe cyclone in 1977 that left
not even a single coconut tree standing. Although coconut trees
have been replanted yet the productivity level is still low. The
committee recommend that the Administration should initiate
schemes to protect the cultivators as much as possible against the
vagaries of nature, like cyclones, tormadoes etc. So that they do
not have to suffer huge losses of the nature suffered by them in
1977.

Reply of Government

In the cyclone swept in 1977, supply of coconut seedlings, ferti-
lizers and mannures, plant protection chemicals, alkalimity rectifi-
cation chemicals etc. free of cost for two successive years under
Agriculture under rehabilitation of cyclone effected cultivators.

There is no well equipped materiological station in the U.T, pre-
sently to forecast cyclone. Such weather warnings if at all fore-
. casted .are received from Trivandrum just 2-3 days, before which
dont help to evacuate the people from one Island to the other. The
warnings if at all received again are not island specific and which
island will be affected by strong wind/gale in next 48 hours is not
-known. Based on massages we receive, the possibility is to alert the
people in all the islands to avoid going into the sea for fishing, an-
chor/haul up their boats and to make other precautionary measures
against cyclone. Some islands are affected whereas some are least
affected in cyclone. The forecasting system is expected to improve
with increased sophistication of satellite imagory to give the warn-
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ing sufficiently in advance and to clearly tell the route/area 30 as
to enable protect the cultivators/fisherman adequately.

Another helpless aspect is that by no means the coconut palm could
be sowed from falling in the furry of cyclone as it is a tall tree which
would sway vigorously in the strong wind and not able to with-
standing it would break or get uprooted.

[Lakshadweep Administration's letter No. 4/10/88-Genl.
dated 15-7-1908.]

. Recommendation (Sl. No. 36 Para No. 3.56)

The committee find that the dairy-farming in Lakshadweep is
a costly affair and the cost of milk produced locally is one and a
half times the price of milk obtained from Kerala or Tamllnadu.
The committee have been informed that National Dairy Department
Board proposes to set up Mother Dairy booths in the Lakshadweep
Islands for supply of homogenoious milk to the tribals by nbtaining
the ingredient of the milk from the mainland. The committee re-
commend that such booths may be set up as early as possible so
that the scracity of milk in Union Territory is removed once for all.

Reply of Government

At present there are only two Dairy farms, one each at Minicoy
and Kavaratti. The idea of strengthening the farm is =bandoned
in view of the expensive nature of milk production and want of
facilities for fodder cultivation. Now milk is proposed to be brought
in tetra pack from mainland as recommended by the National Dairy
Development Board. There is some delay in getting regular supply
of milk in tetra pack. We have already contacted the National
Dairy Development Board to make arrangements for the same.
We are arranging to obtain milma Milk in polythene packets from
the Kerala Milk Marketing Board L.td. This is sold at Rs. 3/ per
litre to the public at Kavaratti. It is proposed to extend the supply
of milma Milk to other is)ands also till Milk in tetra pack is made
avaiable. Fresh milk produced in the Dairy farm at Kavaratti and
Minicoy is also sold at Rs. 5/- per litre.

[Lakshadweep Administration's letter No. 4/10/88-Genl.
dated 15-7-1988.]



NN .. CHAPTER IV

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF
WHICH REPLIES OF THE GOVERNMENT HAVE NOT BEEN
ACCEPTED BY THE COMMITTEE AND REQUIRE REITERATION

Recommendation (Sl. No. 8 Para No. 1.40)

The Committee have been informed that the tenure of the Ad-
visory Committee at present is one year which is too short for the
Member of the Committee to grasp even the difficulties faced by
the tribals in Lakshadweep. Although in actual practices the same
members are nominated on the Committee for more than one year
consequtively, the Committee feel that this should be put on a
regular footing by suitably enhancing the tenure of the Committee
if nothing more, to at least two years.

Reply of Government

This recommendation has been examined. If the duration of
the Committee is kept one year, there will be scope for providing
more opportunity to fresh aspirants to give the Commxttee a fresh
outlook every year.

[Munstry of Home Affairs D.O. letter No. U.16014/3/88-ANL
dated 4-7-1988]

Comments of the Committee

Please see para 1.4 of Chapter-I.
Recommendation (Sl. No. 51 Para No. 4.24)

The Committee note that the budget provisions for the Laksha-
dweep for education where too low as against the overall alloca-
tions in the year 1987-88 i.e. nearly seven per cent and they recom-
mend that sufficient funds should be allocated for the spread of
educationp in the Islands.

Reply of Government

The sanctioned funds for 87-88 was only Rs, 68 lakhs. For 88-88
it is 131 lakhs against the proposal for Rs. 218.86 Lakhs.

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
! ; dated 15-7-1888.]
Comments of the Committee

Please see para 1.7 of the Chapter I. N
34



CHAPTER V

RECOMMENDATIONS/OBSERVATIONS ON WHICH FINAL
REPLY OF GOVERNMENT HAVE NOT BEEN
RECEIVED

Recommendation (Sl. No. 14 Para No. 2.8)

The Committee regret to note the actual expenditure incurred by
Lakshadweep administration during the year 1984-85 to 1986—87 was
%o loss as against the funds allocated for the plen outlays. In the
year 1984-85 funds were allocated for a plant which had not been
cleared by union government and for which final approval has not
been given till date. In the same year crders for mechanised barge
were placed so late trat Administration itself know that it could
not be acquired during that financial year. The committee expect
the Administration to realise that earmarking of the funds for pro-
jects which cannot be completed during the year of allocation or
which have not been finally approved results in trying up of funds
which could have been better utilised in other spheres or develop-
mental activities. The faculty planning is always at the cost for
other projects. The committee cannot condone the lackadaisical
approach of the Ministry in this regard. The recommend that the
administrative mechinery of the union Territory Administration
should be streamlined and revamped so that plan outlays are
provided only for such projects that are likely to be executed during
that financial year and will not remain on paper only.

Reply of Government

Strengthening of the planning machinery of Lakshadweep is under

consideration of the Ministry of Home Affairs.
The direction are noted.

[Lakshadweep Administration’s letter No. 4/10/88-Genl.
' dated 15-7-1988)

Comments of the Committee

The Committee would like to me apprised of the final decision
taken by the Ministry of Home Affairs in the matter.
Recommendation (SL No. 28 Para No. 3.24)

ave been informed that Fisheries Master Plan

he Committee h:
et by the Administration and in thig regard the

is being formulated
35
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help of the Central Marine Research Institute has been taken. The
Research Institute has already recommended for improvement in
the navigation and communication systems so that the fisherman can
go beyond the present limit of 15 or 20 kilometers into the sea for
fishing. The committee recommend that these facilities should be
improved forthwith and the finalisation of Fisheries Master Plan
should be expedited so that the marine resources are exploited in a
big way which will not only help the tribals of the union Territory
economically but will also help the country earn much-needed foreign
exchange.

Reply of Government

The fisheries master plan is yet to be received from the expert
committee constituted for the purpose.

[Lakshadweep Administration’s letter No. 4/ 10/88-Genl.
dated 15-7-1988]

‘Comments of the Committee

The Committee will await the details of the fisheries master plan
as received from the Expert Committee and the action taken thereon

Recommendation (8!, No, 44 Para No. 4.8)

The committee note that 10+2 education scheme has not been
introduced in the Union Territory of Lakshadweep with the result
that after passing the 10th class the students have to go to college
for completing the +2 stage. The committee recommend that inst?ad
of affiliating their schools to Kerala Board of Secondary Education
the Union Territory schools should be affiliated to the central Board
of Secondary Education which follow the 10+2 scheme. This wh:en
done will enable the Administration to upgrade the two Junicr
college to the level of degree college.

Reply of Government

This matter has been placed before the Administrator'’s Advisory
council who have same misgiving and have asked for further study.

Lakshadweep Administration's letter No. 4/10/88-Genl.
[ ‘ ® : dated 15-7-1988]

Comments of the Comnittee

L

The Committee weculd like to be apprised of the decision taken by
the Administrator’s Advisory Council in the matter.
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Recommendation (SL No. 57 Para No. 4.39)

The Committee have been informed that the Lakshadweep Housing
Materials and Development Society which was registered in March,
1986 has not started function because its assets and liabilities are
proposed to be handed over to Lakshadweep Materials and Develop
ment Board, the proposal for the constitution of which is pending
with the Ministry of Urban Development for clearance. The Com-
mittee recommend that the Union Territory Administration impress
upon the Ministry of Urban Development the pressing need for the
constitution of the Board without any further loss of time and get
the proposal cleared as early as possible. The Committee will like
to be apprised to the outcome of the efforts of the Administration
in thig regard.

Reply of Government

The Lakshadweep Housing material Board Regulation have still
not been sanctioned by the Ministry of Urban Development. The
matter has been pursued with Ministry both by D.O. letters and by
visiting the Ministry and having discussions with concerned officers
observation of the Committee was also brought to the notice of
Ministry. Ministry after obtaining comments fron! HUDCO are now
awaiting response of Town and Country Planning Organisation.
After finalisation of draft regulation, it will be required to be brought

into effect.

Administration’s letter No. 4/10/88-Genl.
[Lakshadweep o A o68]

Comments of the Committec

The Committee would like to be intimated of the final action taken
in the matter.

ARVIND NETAM
Chairman,

Committee on the Welfare of
Scheduled Castes and Scheduled Tribes.

New DEeLHI,
Februury 8, 1989 o
19 Magha, 1910 (Saka)
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APPENDIX

(Vide Para 4 of the Report)

Analysis of the action tuken by government on the recommendations contained in

Thirty-fifth Report of the Committee.

Total Number of recommendations—59

Recommendations which have been accepted by the Government (vide recom-
mendations at Sl. Nos. 1, 2, 4, 6, 7,9, 10, 11, 12, 13, 15, 16, 18, 19, 21, 22,23,
24, 25, 26, 27, 29, 30, 31, 32, 33, 34, 35, 37, 38, 39, 40, 41, 42, 43, 485,
46, 47, 48, 49, 50, 52, 53, 54, 55, 57, 58 and 59.

Number—48
Percentage to Total—81.3

Recommendations which the Committee do not desire to pursue in view of Govern-
ments replies (Vide recommendations at Sl. Nos. 3, §, 17, 20 and 36).

Number—S5
Percentage to Total—8.5

Recommendations in respect of which replies of Government have not been

agocep;egl)and which require reiteration (vide recommendations at Sl. Nos.
an .

Number—2
Percentage of Total—3.4

Recommendations in of which final reshu of the Government have not
been received (vide Sl._Nos. 14,128, 44 and 57).

Number—4
Percentage to Total—6.8
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